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- 	 PEVIEW APPLICATION No.4/87 

J.Ramanat hen, 
No v54, Domlur Layout, 
Bangalore-560 071. 

V. 

The Union of India 
by its Secretary, 
Ilinistry of Finance, 
New D1hj. 

The Financial Adviser, 
Dfence Services, 

ft 	
Finance Division, 
(linistry of De?anct, 
iew Djhj. 

The Cnntroller General of Defence Accounts, 
R.K. Puram, New Delhi. 

... Vjce—Chairnan 

... Member (A) 

... Applicant 

... Respondents. 

This Revjw application cane up for admission before this 

Tribunal today. Hori'blse Vice Chairman made the following 

0 R D E R 

Case called. Shri J. Ramanathen applicant in the case submits 

ttiat he may be heard in support of his application and the case decided. 

We have heard the applicant. 

In this application tiade under Section 22(3)(f) of the Administrative 

Tribunals Act, 1985, the applicant who was also the applicant in the 

original application, has sought for a review of our order made on 

1.4.1987 dismissing his application No.1372/86. 

In his original application which was a transferred application 

from the High Court of Karnataka the applicant has challenged his 

non selection from the cadre of Accounts Officer to the Indian Defence 

Accounts Services Group A in the years 1978 and 1980. On 1.4.1987 9  

the applicant and his learned counsel were absent. But notwithstanding 

the same we examined the papers including the original papers relating 
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to the non seloction of the applicant on the two occasions and 

round that his challenge against his nonseloction in 1978 and 

1980 was not merited. On that vjaw we dismissed the application 

by a considered order. 

11:) 
In 	application the applicant is virtually 

asking us to reexamine our order as if We are a court of appeal 

against our own order. We are of the view that every one of the 

grounds urged in the application and reiterated 5efore us with 

considerable zeal and emphasis do not disclose an error apparent 

on the face of the record or disclose any other ground that justifiably 

falls within the nerview of order 47 of Rule 1 of CRC. In an 

application for review it is not open to this Tribunal to reexamine 

its own order and coie to a different conclusion. In this view 

this application is liable to be rejected at the admission stage. 

We, therefore, reject this application at the admission stage 

without ref'erence to the Respondents. 
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